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[Shri C. D. Deshmukh.]
we create a price difference of, say,
Rs. 10 to Rs. 12 per ounce in favour of
the indigenous product—I make a
special point of it because a moving
appeal was to the lady Members here
and therefore, I want to convert them
—inducing the bangle manufacturers
to use a greater proportion of indige-
nous liquid gold, this is not-likely te
increase to a significant extent the
cost of bangles, as one ounce of liquid
gold is sufficient to decorate 40,000
bangles of second quality—or return-
ing 1o the lady Members of the House
~—6,000 bangles of the fancy type. So
we hope that as domestic production
increases, competition will keep the
prices at reasonable levels.

I could also give figures in regard to

" soap. What we have done is only that

we are not imposing g new duty. A
duty on soap has been in existence for
the past two yearg and that remains
unchanged and so does the problem of
cleanliness to that extent. The only
change that has been made this year
is that while till now the duty was
confined to soap produced by factories
with the aid of power, it has now
been extended to soap produced by
non-power operated units which are
manufacturing more than 200 tons per
annum. This ought to enable the other
non-power small producers to produce

vy is all in line with our
} ..anking thatl in order to solve
the problem of unemployment, we
should give some encouragement by
differential excises to the household
and hand forms of production and
the duty on cloth, the duty on oil-
seeds and the duty on soap have all
to be looked at from that point of
view.

Sir, I have g great deal more mate-
rial which I could use. I could go
on for another hour, but I think, 1
have dealt with the
matter, namely, the justification for
taxation in this year’s Budget and
therefore, I think 1 will now conclude
except that I gwe a reply to the poet—
1 do mot know whether he is here.

[ RA‘JYA SABHA ]

essence of the,
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What I have to say to him is this:
WITT & FTHFT T
TS AT & qE&EA AW |
g X FL A, FHL &7
JY T2H A, Ff W 1R
After paying tax. Fffg e

oil.
e frr o7 s 9T AT
tgrq gaifEd FH AW |
T4 LT FT FT A T F
3FAT T F, qAFAT IO IR
TET 9T, AET AT
TET WOEAT, Ffq wq AT |
T qUUT A FSET
AT [}W T MAT I[MN3

is also

MESSAGE FROM LOK SABHA
THE APPROPRIATION BILL, 1956

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provisions
of Rule 133 of the Rulesr of Pro-
cedure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Appropria-
tion, Bill 1956, as passed by Lok
Sabha at its sitting held on the 2nd
March, 1956.

“The Speaker has certified that
ths Bill is & Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay the Bill on the Table.

ORDER OF BUSINESS FOR FRIDAY

Mr. DEPUTY CHAIRMAN: I have
to inform the House that the time
available tomorrow after the disposal
of non-official business will be allotted
for Government legislative business.

The House stand$ adjourned till 11
AM. tomorrow morning.

The House then adjourned
at quarter past five of the
clock till eleven of the clock
on Friday, the 9th March
.1956.



